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Avoldance of Double Taxation

1120. Shri §. R. Damani:
Shri M. Sudarsanam:

Wil the Minister of Fipanoe Le
pleased to state:

(a) whether any agreements for
avoidance of Double Taxation between
India gnd Foreign Countries have
been concluded during the year 1966-
67; and

(b) if so, the details thereof?

The Deputy Prime Minister and
Minister of Fimance (Shri Morarji
Desal): (a) Yes, Sir.

(b) During the year 1966-67, a com-
prehensive agreement for the avoid-
ance of double taxation of income was
<oncluded between India and Greece.
The agreement is based on the prin-
clples followed by India in similar
Agreemunts with several other coun-
tries. It provides, in substance, that
the country where the income ariscs
will be primarily entitled to tax that
income and the country in which the
taxpayer is resident will not charge
tax on such income, although it may
take it into account for the purpose of
determining the rate at which tax is to
be charged on the taxpayer's other in-
come. In India, the agreement will
be effective for the assessmen! year
1964-65 and later years.
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Roby Insurance Co.

1122. Shri Madhn Limaye

Shri §. M. Banerjee
George Fernandes:

Dr. Ram Manohar Lohia:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No, 2247 on the
24th November, 19668 and state:

(a) whether the Income-tax autho-
rities have in the course of their as-
sessment of the Ruby Insurance Co.
found any evidence of their connee-
tion with the Birla Group;

(b) whether the Commissions have
been appropristed by the Company
on the Insurance business of the Birla
Group in an irregular manner; and

(c) if so, the ~>tion taken against
the Company under the various laws
in force?

The Deputy Prime Minister and Min-
ister of Finance (Shri Morarji Degai):
(a) Yes, Sir.





